IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BiNCH

AT HYDERABAD

0A,1021/99 dt.13-4-2000

Between

1. G, Sanga Reddy
2. BHVP Raju :+ Applicants

and

1. The Ordnance Tactories Beard
rep, by the Directer General of
Ordnance Facteries, Radxwmaiiaxmm
10-A, Audkland Read

Calcutta

2. Ganeral Manager
Ordnance Factery Preject

Gevt., of India, Eddumailaram R

Medak District , AP : “ssSpendents
Caunsel feor the applicants t P. Naveen Rae
Adveacate

B, Narasimha Sharma
Sr. C3SC

ae

Coungel fer the respendents

Ceram

Hon. Mr. R. Rangaragjan, Member (Admn.)

Hen. Mr. 3.5. Jai Parameshwar, Member (Judl,)
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0A.1021/99 dt.13-4-2000

Order

Orsl erder (per Hen. Mr, R. Rangarajan, Member (Admn.)

Heard Mr, P. Naveen Rae, feor the applicants and Mr.

B.H. Sharma fer the respendents,

1. There are twe applicants in this OA, They were working

as Draughtsman and were reverted as Tracers by the impugned
erder Ne.02/038/NIE/Estt. dated 7-7-93% with effect frem
1-7-1999, This erder is challenged in this OA.
2. Apart frem censidering the ether contentiens the main
contentien in this OA& is that the spplicants were reverted
arsitrarily witheut giving them an opportunit§ te explain
their case in erder te fulfil!%ninciples of Natural justice
The applicants were premoted as DraughtsSman way ®ack en
31-1-1995, They haed been working‘for avout four years by the
time the impugned ;rder dated 7-7-99 was issued, Hence, the
apolicants cannet ‘e reverted particularly witheut hearing
them, Hence, en that scere the impugneéd erder éated 7-7-99
is liable to be set aside, Accerdingly it is set gside and
the applicants are deemed to have bean centinued as Draughts-
man frem the date ef reversien. Hewever, epvertunity will
e given te the respendents te take sSuitable actien in
accerdance with law {f they are still ef the epinien that the
appliceant® were premeted errenceusly.
3. If any erder is passed after hearing the applicants
which is adverse te the applicants, then that erder should be
implemented a week after service of the order,ah‘W2¢%¢C1“”B-

. With the abeve directiens the OA is dispesed of. No ceosts,

gv(\,o\__/f?/

R. Rangarajan)
ember gydl ) . Mameer (Admn.)

Ln
,/f”//’/— Dated : 13 April, 2000
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COFY TO:
1. HOHND
27 HRRN{ADMN) MEMBER

3. HBSIP(JUDL)MEMBER

47 D.R. (ADMN )
o sere

6. ADVICATE

7. STANDING COUNSEL
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